
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 07/09/2026

(1987) 03 SC CK 0039

In the Supreme Court Of India

Case No : Civil Miscellaneous Petition No''s. 1117 and 7556 of 1987 (in Writ 
Petitions No''s. 12655 and 13044 of 1984)

Employees of Engineers India Ltd. and another APPELLANT

Vs

Engineers India Ltd. and another RESPONDENT

Date of Decision : 30-03-1987

Acts Referred:

Citation : (1987) 3 JT 59 : (1987) SCC 586 Supp : (1987) 1 SCC 586 Supp

Hon'ble Judges : V. Balakrishna Eradi, J;A. N. Sen, J

Bench : Division Bench

Final Decision : Disposed Of

Judgement

A.P. Sen, J.—Learned Counsel appearing for the Union of India places before us a
copy of office memorandum dated March 19, 19 87 issued by the Government of
India, Ministry of Finance. Bureau of Public Enterprises providing for payment of
additional dearness allowance and interim relief to employees of the Central
Government Undertakings on the basis of the report submitted by the High
Power Committee, subject to certain modifications. We however find no
discernible basis or lawful justification for the cut-off date January 1, 1986
specified in Clause (iv) of the said memorandum. We accordingly direct that the
employees of all Central Government Undertakings following the Central
Government scales and dearness allowance pursuant to this Court orders issued
prior to that date, will not be subjected to any such condition as mentioned in
Clause (iv) of the memorandum.

2. Employees of all Central Government Undertakings governed by the Central
Government pay-scales and dearness allowance shall be continued to be
governed by the terms of the aforesaid memorandum issued by the Govt. of
India as modified by this order subject to such directions as the High Power
Committee may issue from time to time.

3. Civil Misc. Petitions are disposed of accordingly.
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